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LA, f0.591/98 in c. H.ﬂu.14u0/97
Setween: : - ST Dt. of Brdar 7. a 98,

. I
Ramesh Uttam : \

v..Applicant...
And

1. Divisional Manager (MG/SC)South Central %alluay,Seuunﬂerabad.
2. Senior. Divisicnel E£ngineer{M:/52)S5cuth Central Railway ,S5ec’bad,

3, Fanencial Adviser and Chief .Accounts OPficer,
South Central Halluay,decunﬂerabad.

;..PBJpanaanis,

Counsel for the Applicant : Mr.S.lakshma, ﬁeddy
Counsel for the Respondents ﬂ;.D.F.Paul

CORAM:

THE HOW'BLE SHRI RJIANGARAJAN ¢ MEMBER {A)
THE HON'BLE SHRI B.S.JAl FARAMESHUAR ¢ MZnagr (3)

THE TIISUNAL MADE THE FOLLOWING ORDER:

p-' .. . ) " . - ) . [ )
The Railway Ogpt.may pay pensicn and other benefits in

accordance with the’ datés available with them. The M.A. i3

disposed of.
ﬁ"l‘ (D‘%h
: DEWUTY REbIbTﬁﬂﬁ

To

1, Divisional Railuay Hanaqar(NP/SC),Smuth Central Railuay,

~ Secunderabad,

2. Semior Divisional Englnpar(mu/SC), South Ceriral Railuay,
- Segcunderabad,

3. Fimancial #dviser and Chief M”CDuﬁiS ,Fflcg;, Scuth-Central
~ Reilway, Secunderabad. '

4, One copy to fr.S,lLakshma Reddy,Advocate,CAT, hydarqbad.,

5. {ne mpy to fir.0.F. adl,Addl.CGSC,CAT, Hyd;rﬁbad

8. Une dupllcate COPYy. ~
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‘ | " p.ALNe, V271 /93 S - % By

The pre-dslivery judgement in the,above O.A.
g

dictated as psr the Hon'ble Member (A)ﬁls.tyﬁad and placed

below for zpproval plesse.
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1IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD B4NCH :: AT HYDERABAD

MA No. DA\ of 1998

Between:

Ramesh Uttam, S/o0 Uttam,

aged 59 years, R/o Anandnagar,
Jalna (M3). , » » APPLICANT
AND

l. Divl.Rly.mManager {(MG/SC),
SC Railway, Secunderabad.

2y Sr.Dvil.Mech.Engineer (#5/5C), '
SC Raillway, Secunderabad.
3. . Financial Adviser and Chief
Accounts Cfficer, sSC Railway, . '
Secunderabad,. e « RESPCNDENTS
MISCELLAMNEQUS APPLICATICN FILED UNDER RULE & (3

OF CAT (PROC) RULES

For the reasons stated in the accomgpanying
affidavit, the Hon'hle Tribunal may be‘pieased to
correc t the said discrepancy and corrected order
“to that‘effect may be passed and be pleased to
rass such*otﬁer and further crders as may be

deem @ fit,

Hyderabéd _ @
f;"qﬁXJ$Aﬁ.£QS*i%

Dated: 13.7.98 COUNSEL FCR APPLICANT




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

 HYDERABAD BENCH :: AT HYDERABAD

M3 NO. Egé\\ of 1998
f in

OA Noe. £480 of 1997

Between:

ramesh Uttam « o APPLICANT
A ND

DRM {MG/SC), SC Railway, o
and two others,, ' » « RESPONDENTS

AFFIDAVIT.

I, Ramesh Uttam, S/c Uttam, aged about 5@
years, Anandnagar, Jalna (MS), now having temporarily
come down to Hyderabad, de hereby solemnly and

sincerely affirm and state on oath as unders

la That I am the deponent-herein and the appli-
cant in OA N0.1480/97 £iled before this Hop'ble
Tribunal. Therefore, I am fully acquainted with the

facts of the case.

2, it is respeétfully submittzd that the appli-

cant has fil=d the 0A Np.1480/97 claiming the service
rendered before removal from service after reinatatement
on appeal as fresh entrant as part of qualifying

service for the purpose of pensiocnary benefits.

3, It is further submitted that the Hen' ble
Tribunal was pleased to allow the CA on 7.11.97.
The respcndents rave given the applicant a letter
dated 25.6,98 stating that there is discrepancy
ist page _ o gzxguwﬁsjﬂm,

Corrections: Deponent

“u‘




.
.
]
e
-e

in the date of feinstatement.in the judgment compared
with the official records, They stated that the date
of reinstatement as 26.7.,53 and not 20,6.83 as
mentioned in para 2 of the judgment. The, applicant
submite that this discrepancy occured due to inadver-
tent mistake as per the annexure,lll inn the CA. The
applicant may be pe;ﬁitted to correct thé said

discrepancye.

Hencg it is prayed that the Honible Tribunal
may be pleased to allow tbg corract ﬁﬁ%ﬂ#ﬁﬁ the said
xxXxsxxxam&xt discrepancy and corrected créer to
that effect may be passed amd pass further o.dexrs

as may be deesmed fit,

Sworn and signed on this ' ££1£prﬂik{~
Deaponent ~“‘
the 13th day of July, 1998

at Hyderabad. Before Me

Z2nd page
_Hyderabad/Advocate
Corrections:

o
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MA No. ¢ of 1998
in ;
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)
Between: .‘
Ramesh Uttam ..; APPLICANT
| AND -
t . : . ;

DRM (MG/SC), =C Rly
; . and others,

Mr.S.Lakshma Reddy, 'Adcocate (971)

COUNSEL FOR THE APPLICANT
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COUNSEL FOR .[HE APPLICAN,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERAZBAD

ORIGINAL_APPLICATION NO. _1480/97

-, A - - - -

DATE__OF _ORDER _:_  07-11-1997.
Between (-

Ramesh Uttam

e Applicant
And '

1. Divisienal Railway Manager,
{MG/SC), SC Rlys, Sec'bad.

2. Er.Divisional Mechanical Engineer, .
(MG/SC), SC Rlys, Sec'bad,

© 3. Pinanciél Adviser & Chief Accounts

3

Officer, SC Rlys, Sec'bad,

..+ Respondents

Counsel for the Applicant : Shri S.Laxma Reddy

Counsel for the Respcndents ¢ Shri D.F.Paul, SC for Rlys

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (&)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

(“D'.




Heard Sri S.Laxma Reddy, counsel for the applicant and

Sri D.F.Paul, standing counsel for the respondents.

2. The applicant was appointed as Khalasi en 19-11-57. 1In the
year 1983 he was removed from service with effect from 20-4~83,
Thereafter he was re-instated into service as a fresh entrant with

effect from 20-6=-83 as per Annexure-II1 to the OA. The applicant 15

&Y
\oq
V4

S

retired from service on 30-6~1997, The applicant was given the

pensionary benefits on the basis of qualifying service in the second

Xz ~
spell of service in, Railways,

3, This OA is filed for counting the previcus service rendered }

the applicant prier to his re-instatement as a fresh entrant for the

purpese of qualifyirng service for pensicnary and retirement benefit:

-
o’ .

4, This Tribunal has disposedefx number of OCAs in the past whereln

it was held that if a removed employee 4s re-instated as a fresh

entrant, such an order is not valid if the qualifying service earliff

tc his remcval from service is not counted. 1In view of the above,
the qualifying.service of the applicant should be counted taking

the service réndered by him pricr te his reinstatement. The inter-
vening period from the datg of reyoval from the duty to the date

of re-instatement should be treated as dies-nron.

S. Applicant's pensionary benefits should be calculated on the

basis of the qualifying service counting the service in the first

and second tspells. éll/”///‘

jk,ff . P
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6. .OriginallAﬁpliCation is erdgreq according%y aﬁ the
admissi;n stage itself. N; order'as'to qosts.
(B. 5. am-—pam (R. RANGARATAN)
F’;”,,,——”ﬁsﬁber'(J) I - "Mémper (A)’

W~
Dated: _7th November, 1997,

_bictated in Open Court. an;X\”””’fﬂ'

avl/ | - ~ .
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0A,1480/97 | | |

CoBy to:= ‘ |
1. The Divisional Railway Manager, (me/sC), South Central |
Railuay, Secunderbad, |

2. The Senior Divisional Machanigal Englnec;, (ﬂu/SC)’ 30dbh
Central Railway, Secunderabad.. )

af‘ The Finmancial Adviser & Chisf Rccouqts}UFPicer; _
Sputh Central Railway, Secunderabad. '

4. One copy to fir. S.Laxma Reddy, Advocate, CAT., Hyd. _

5. 0One= copy to MT o D F Paul, St for Rlvs,,CAT:, Hyd: L'
6. One copy to D;R:(A), CAT., Hyd.
|

7. One duplicate: .
| ‘ |
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Dated: ;/ l"f /q ':;l,

TRIBUNAL -

' : : !
THE HON'BLE SHRI B.S.JA; DA RAMZISHUAR

W

ORDER/ILDCHENT i
MA /R bty |
&

[}

ARdmitted and Interim
Issued,.

A11owad

b

Dismisfzd for Default '
Ordered/Rejected— y
No order as to costs., —  *
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